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>—''■'VX

. j: ^

a j^ m is y , ^  0  ~  7 -  ,

( 9  H o  , jLr^I (Jjj .

<L csx^^njJfeh , (5  ̂

vufeA . o k f c j  I^ A v jr > ^ 4 .g j

■ m 4 >s4 4 A c

msxwJ ^  ct|/X'ecvi/ <=̂ o(

^  - = ^  © I  ; i lk je :  c o - / ^ .  .

c ^ l c ^  4^^^ ' 4 . - 0 ^

i!€9̂ cvv>N<td ^  0 ^ ^  C ^ ^ c v /

CWv^ '̂O aJ>̂>\ _ etJ ̂
>yvifeDvA~̂  jr\ju^^

A / ^ ^ f e u - ^  ) 'L jb. X < ^  ^

How complied 

uiifch anddate 

of compliance

[- r a ^

K



O -h  . \0

( 0 . 7 ,

-\  ̂ Vs-

T , „ r t

(5>v i'~

C<nA-^<^L^  - f c ^ .  'S

^ A iL  T i - ^ ^ o

Y'VKS>~Jl_

-b  0 - 7 _ ,  S , S ^

• - 1 ,  g 5 '

h*7

'  s ^ '^ iT S . I t — .

- /> -

giu>i/10

0 ^

h '
^dyf^^LifiT

L
'M im

/4^ d M < t< J^ ^

M -^  7 irfy 
0"^ ,$̂ oij).jiXM  ̂i OJUm /<*?

<?w (L V-̂i. No ft{)o /(Pi} { ( ;

V v

i ,



,fPr

^ 3 '

2 /1 /9C

f .  / ( / ^ ^

f

JfP- 6- '̂ o

/ ^ h '

/ M .

/<• - 'SjotM) c

/7?y. -;k  -  / / l > ^

. t
, ■ V ^

Hon* Mr Justice Kamleshwar Nath, V,C#
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CEMTRI^L i^MIlMISTR/fflVE TRIBUNAL,CIRCUIT BW C H  LUCKNOW.

Registration 0-A. No. 106 of 1989 

A l i  HaiSer . . .  • • •  • • •  Applicant

Versus

Union of India and others ...................  Respondents.

Hon. Mr, Justice U*C* Srivastava,V«C, 
Hon'bl e l-lr. A»B. Gorthj, Member .(A)

( By Hon, I4r. Justice U^C.Srivastava,V-C.)

The applicant was iniUially appointed as Lower

Division Clerkc.at the Directorate of Field Publicity

A-t Lucknow on 1 ,12.1967 and was subsequently confirmed on

the said post. In the year 1984,' tViJO posts of Field

Publicity Assistants fell vacant and it was decided

by the Department 'to  fill  up those vacancies by ^ay

of appointment from amongst the eligible departmental

c a n d i d a t e s .  A D .P .C . was set up for .making this adhoc
after

appointment and the applicant/undergoing theeĵ . process 

of D,.P.Co came out successful and consequently, he was 

appointed^ as his name was in the panel which was made 

by the said D«P ,C . Now, as there were two posts and 

it was decided that one post 50% vacancies were reser^red 

for the candidate belonging to the SC/ST is available 

and in case of the non-^availability of the candidates, the 

posts have been treated as unreserv'ed.

J
2 » The applicant joined, the post of Field

Publicity Assistant on 7.1 ,1985, After 4 and half year,, 

the applicant was asked ty^appear before the D,.P^C«> 

vide a?-letter dated 24.4«1989„ The applicant representeo 

against the same an3, pointed out that, he has already 

appeared before the D ,P .C , as such, the applicant s 

rep, resent at ion did not. found favour to the respondents

Contd
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who carried on the selection.process v^ith the result 

the imgpuned order of reversion was passed against the 

applicant and he 'was reverted to his original post. Failing 

to get any relief from the d^artment, the applicant 

approached to the Tribunal. .

3. P . Iiol^mon, learned counsel for the applicant 

contended that the requisite qualification at the time 

when adhoc appointment was made or at the time when 

regular appointment v;as made, was the same, 'Ehere was 

no difference in the process of D ,P«C. vjhen the applicant's 

suitability in the merit list was considered^ end the

D*P,C. which was to check i t , Xjat^er on there was no 

occasion for the department to the said process

again.
The applicant's suitability having been checked.

at the time of appointment on adhoc basis and he has 

continued to work 4̂ and half years^ the only thing in his 

case which was possible, v;as to refer his matter for 

regular! sat ion and not requiring him to undergo the said

process again.

It has

been stated that 2 persons have already been selected. , 
and have joined but there is no denial of the fact that 

vacancies are already in existence and accordingly the

reversion order aateal6 .5 .1 98 9  is quashed. In vie« of

the fact that a selection has been made and tv̂ o persons 

have been appointed, the applicant can not automatically 

fillea the said post. It has been admitted before us 

that 3 posts are vacant and accordingly# th$ respondents 

are directed to appoint the applicant against one of the 

post and consider his case within a p e r i o d  of 3 months

Contd . . .  '
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from regularisation. The application is dispaseacSf 

with the above observations. Parties to bear their 

ovci costs®

V  Member (a )

Boated 30.1«l992

I ( n . u . )

Vice-Chairman
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In the Central Administrative Tribunal, Circuit Bench,
Luckncw

I N D E X
i-

O.A.No. 1  ̂^ of 1989(^>^/^

Dis trict ’ Sxiltanpur/Lucknow

I,

I

Between

Ali Haider

And

Unife n of India and others OpposLte parties

1. Application! U/s 19 of the
Administrative Tribunals Act

•

1 to 13

f r

Lucknow, dated : 

May IS " ,1989

>3

( AUKRAG SRIVASTAVA ) 
Advocate

Counsel for the applicant
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IK  IHE c en tr a l  AQ^IOTSTRATIVE TRIBUNAL CXROJIT BENCH

LUOCNOW

NO, lo t OP 1989^ /̂-J)

(iApplication Urder Section 19 of the Adniinistrative 

Tribmnals Act 1985 )

District Sultanpur/iiiacknow

-VS-

Ba tween

A li  Haider

Union of India  and others

•  •  . % ) p l i G a n t

• .  Responde nts

i -

'k

1. Particalars of the ^ p l i c a n t : 

Ci) Napie of the applicant 

Cii) Narae of Father

( i i i )  Age of th© applicant

(iv ) Designation and 

particulars o f Offie©

Cv) Office Address

(v i) Address for service of 

no tices

: Ali Haider 

I Late Mohd Hashim 

j 42 years

Fie Id Publi ci ty -Jks si stant,

Di re ctorate of F ile d ........

Publicityi Govt of-India, 

Lai Diggi> Civil Lines, 

Spltanpur*

\ ■

...................

110/143 East Naya-Gaon, 

Heerganj, Lucknov^,

2 . Particul?^rs o f Reapond©ntsrs

( i |  Union of Ind ia  through the Secretary

. . 2
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Ministry Infojcmation and BDa(ftcasting,'

Shastri Btaawan# New Delhi.

I I ,  lUrectorate o f  ile id  Publicity, Govt o f

In d ia , East Blo<3c IV , Level I I I ,  R.K.Parara 

Kew Delhi through its Director#

I I I ,  Jo in t  Director, Dimctorat® of Field Publicity 

19-A Vidhan Sabha Marg, Lucknow.

j2:

3:# Particulars o f  order a g ^ n s t  whicSi th® application

is  iiade. Th® application is against th® following

The present application is directed against th® illegal 

a n d  arbitrary action of the Respondents in  asking the applicant 

to r®-app®ar in  the tests and interviews for I3}e post which he 

is  presently holding and the applicant further prays for 

regularisation of his servic^j*

4 , Jurisdiction  o f  th® Tribunals /

The applicant declares that the subject matter of the 

order against whic±i h« wants redressal is within the jurisdiction  

o f the Tribunal*

5 • LimitaitionS

Th©' applicant fiirther declares, that th© application is  

w ith in  the Itoitation  prescribed in  Section 21 o f  tli® Ac3ministrative 

Tribunals Act, 1985.

6 ,  Facts o f the Case;

The facts of the case are as followss*

,.3 fa



i .  That th© applicant Was in itia lly  appointed as 

LoVJer Division C3ei& at the mrectorate of Field Publicity 

at Lucknow on 1 .12 .1967  and w as subseqiaentlY confinaed on

th© said  post.
/

i i .  That th® applicant has passed B ,A , examination 

from Lucknov? Universitf and holds 35M.H, Projector Operator 

License  and w as also eligible  and qualified to b© appointed 

in  the technical cadre of th® d e p a r tm e n t ,

i i i .  That in  the year 1984 tv/o posts o f  Field Poblicity • 

Assistants fell vacant and i t  was deci<fed by th© Etepartraent 

to f i l l  up those Vacancies by way o f appointment from amongst 

the eligible  departmental candidates. A decision of the

departraent to f i l l  up ttie vacancies from' araongst the depart-

' 1 
mental candidates dated 12 .11 .1984  is  being file d  herewith

3.S /jgj^nexure Ho.-Al to this application.

:3 ;

iy* That a pQm sal of .Annexure A1 would reveal that

i t  wasc^cided by th@ (Apartment to select a panelfrom amongst 

eligible  and w illing ^fee^partmental candidates in  the 

Region to f i l l  up few tsraporary vacancies on adhoc basis and 

i t  Was also decided tiiat 50 percent of the vacancies w iilbe 

reserved for candidates belonging to the Schedaiied Castes/ 

Tribes and  i t  was also provided i f  no suitable candidate® 

is  a v a il^ l®  a ll  tha vacancies w ill  be treated as unreserved.

V, That the qualifications as prescribed under the

said  orddr.as followsS- 
/V

If
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1. Matriculation of a recognised University or  

its equivalent ©xamination.

•A

2 , Gin©ma Operators License in  35 MM and familiarity 

witi-i til© operation of 16 MM proj®ctor, public address 

equivalent# Tape and wire recorder# petrol driven 

generator and otber electronic visual used in  the 

mobile cinema vans,

3 ,  Back-ground o f social woric in  village ability for  

giving fie ld  talks in  regional language,

4 ,  Thsee years experience in  the operation of equipi^nt 

referred to in  (2) above eitiier in  a State or Central

V-

Publicity Unit or  in  well established workshop of

factory.

The applicant© submits that h e . fulfiJl^ all the above requirements 

and is fully qualified to be appointed on-the post of Field

Publicity  Assistant in  regular post.

V i . That in  pursuance o f th© decision ta]c®n by the department

which Was circulated by Field  Publicity Officer# th® applicant

applied for the post of Field Publicity Assistant and was called
 ̂ .... . . . . . . . . .

,1

for test and interview on 7 ,1 2 .1 9 8 4  vide interview letter dated

2 6 ,1 1 ,1 9 8 4 . A true copy of the said interview letter dated
.......\ .....  ... _ ,

2 6 .1 1 .1 9 8 4  is being filed herewith as Ante xure No,Ai»2i,

v i i . That the applicant appeared in  the said |j©st and inter­

view and w as selected and appointed on the post o f  Field

Publicity  Assistant vide letter dated 18 , 12 ,1 9 84 . A true copy

, . 5



of the lettard ated  18 .12 .1984  is beinf f ile d  as AnnQ^oare .^ 3  

to ttiis applicatiori,

v i i i .  'IJhat the applicant was relieved from the post of

Juower Division Clerk on 3 ,1 .1 9 85  and joined on the post o f  Field

Publicity  Assistant on 7 .1 ,1 9 8 5  at Sultanpur.

i x ,  That since than the applicant is woiScing on the post

of Field Publicity Assistant at Sultanpur an dU s  woik and 

conduct has always remained satisfactoiy and his v?oi3c has always 

been appreciated by his smp^riois-#

X9f. That the applicant has never b©en communicated any

adverse entry and he believes that his service record is 

excellent throughout,

> x i .  That after having woticed for about fcxir and a half

«5s

yeqrs on th© post of Field PublicitY Assistant, the applicant

: v / ^
has now been asked to reappear before the

Departmental Prcrootion Committee vide letter dated 2 4 .4 .1 9 8 9 ,

A true copy of the letter dated 24 .4 .1 9 8 9  is being filed herewith 

as -Annexure Ho.A4 to this application.

x i i ,  . That subsegtisntly the applicant cairi® to know that 

vide letter dated 26 ,11 .1988  i t  Was directed by tfae department 

to f i l l  up the four vacantJi@& posts o f  Field Publicity Assistant 

in  th© ^ ^ 4 s ^ ^ a s t e m  Region and out of these four posts two

^ o s t s  were to be filled  up by promotion from ainongst the

^ aepartrnental candidates. A true copy of the W t t e r  dated

. . . 6
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V

-V'I

26^.11.1988 is being fil®d herewith as .^nexure to this

application.

t6s

x i i i .  That iiamediately after  receiving the letter requiring 

the applicant to reappear befogs the Departiaental Proniotion 

Coraraitte©, he preferred a representation before the Respondent 

Ko . 3 stating therein that since the applicane had a lr @ a ^  faced

the Departmental Promotion Coimnittee and x̂ as empaneled i n ^ «  ..

selection l is t  was also appointed on th® post o f  Field Publicul^ 

-j^sistant and was woJ3cing on the said post for 1iie last four 

and h alf  years therefore h e ’ean not be reqiair^sd now to reappear 

in  the exaroination and instead the applicant in^ made 

penaar^ntly on the post on which h© was v/oflcing, -A true copy of 

the representation dated 6 .5 .1 9 8 9  is being filed  herewith as 

Annexure So. to this application.

x iv . “That the applicant submits that under Rul© 3 (l ) of the

Central Civil Services (Temporary Services) Buies, 1965 i t  is 

provided that a Govemi»2nt servant shall be deerred to be in  

quasi-permanent i f  he has been in  continous in  temporary service 

for more than three years and tlie Appointing Authority,being 

satisfied , having regard to liie qualtly o f  his woric, conduct and 

character, as to his suitability for employment in  a quasi- 

periBanent capacity under the Government o f  India , has made a 

declaration to that effect . % e  above rule reads as unders-

”3 . ^ e n  a Government servant shall be d ^raed to be 

iaasi-B©rraar^nt.- A government servant shallbe deemed 

to be in  qUasi-permanent servica:-

. . .7
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ilt

Ci) i f  he has been in  continupus temporary servicjd 

for  more than three years; and

(ii )  i f  tha appointing authority, being satisfied ,having  

regar<3- to the qualit^^ of his' wodt# conduct and 

character, as to his su itabilil^  for employment 

in  a quasi-perraanent capaeity under the Government 

o f  Ind ia , has made a declaration to that e f fe c t ."

XV. That a perusal of the above rul® would show that i f

a temporary government servant has put in  continxious service 

more than thi^e years and th® appointing autiioriliy after being 

s a t is f ie d  has made a declaration than the said Government servant 

'shall be deemed to b© quasi-p®rmanent,

x v i . That th® applicant submits that he has put in  service

more than three years in  continuous service on th© post of 

F ie ld  Publicity *;^sistant, as a matter of fact h® has woJ3c^d 

on the said post for four and half years and he is st ill  working 

on the said post. His quality of work, conduct and character 

has a lw ^ s  remained satisfactory and above average. There is 

no |dverse entry against him, he has never been charge sheeted 

and therefore the Appointing -tothority has failed to ejjercise 

h is  powers under Rule 3 issue a declaration totlae effect that

the applicant wouid be deemed to be quasi-permanent.

t

xvi^* IJiat th© applicant submits that th© post which h® 

is  holding is  a substantive post and is woi3<ing on the said

. ««8
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. . .  ■

x v i i i .  That the applicant is advised to state tiiat a substan-
— -1/ ■ . ■

tive v a ca n c y  is not only wne'which is .defined in  the service

rules but i t  is well settled law that a person to hold a post

f

in  a substantive ce^pacity when he holds i t  for a indefinite 

period specially of long,duration in  contradiction of a person

%
Who holds i t  for a definite or temporary period o r  holds X& feE 

i t  on probation subject© t o ‘confirmation. I t  is ,fu rth er  submitted

that i f  the appointment is  to a post and th® capacity in which

i
the appointment is'made indefinite duration, and a person so 

appointed qualifies th© test ^re^cribed i t  w ill .b e  said  that th® 

p o st  was hold by the incumbent in  a substantial capacity.

;8;

x ix . That tjie post' on which, the applicant is presently
.........

Working is  s t ill  '^xistlng  and the department ib illegally  

requiring the applicant to repppear before the Departmental 

Promotion Committee whereas he is  already appeared and has

successfully .passed the test and int@;rviews.

J
XX, That 2ti5« since the appointment of the applicant was

against, the ,substanti\.^ vacancy, therefore his apppin-toient was 

in  a regular capacity and after having woiJced for about foirr and 

h a l f  years he can not be compelled to reappear before the 

Efepartn«ntal Promotion Gommitt-ee as he has also acquired seniority 

in  the cadr^ o f Fiftld Publicity Jissistant and i f  he is compelled 

to repppear in  the examination and given a fresh appointment 

he w ill  also lose his seniority of about fair  and half years in

That ix  Itests and Interviews are scheduled to m
• • • • 9



i'-

O

19:

eoHirnence on 9 .5 .1 9 8 9  and w ill  continue t ill  1 1 .5 .1 9 8 9 .That 

since the applicant has represented to tine authorities concerned

- B

he U s  not appeared in  the Test and Interview again as recjuiring 

him to reappear before the Departmental Promotion Coromittee is 

il le g a l  and arbitrary.

x x i i .  That it  would be com® clear from the above facts 

that in  case fresh selections are made on the post o f F ield  

tu b lic ity  Assistant, the effect  wogild be , that the applicant

would'b© reverted to the post o f Iiower Division  Assistant and

........... • V  , ..... -

he w ill  not only revert^but^also lose h is  seniority on the 

p ost of H e l d  Publicity Assistant.

............  .. f

x x i i i .  That compelling the applicant to reappear in  the

Test and interview .is not o ^ y  iilegal  and a r b it r a ^  but is 

also  violative of the imperatives o^ Articles ,14 and 16 o f  the 

Constitution of In d ia . .

\

xxiv . That in  view of Rile 3 of the Osntral Civil Services

(Temporary Services) Rales 1965 the applicant would be deemed 

to be quasi-pe,rmanent employee and simply because the Appointing 

Authority has fai-led in  his duties to make a declaration to 

that effect , he would not be deprived o f the facts to be 

treated as a regular appointment,

XXV. That the applicant is f i l in g  the instant application

before this Hon'ble Tribunal on the following amongst other:

G R O U N D S

Because the applicant can not be corapelled to_

..10
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tl Os

reappear befor® the Departoental Promotion Conroittee 

when bei has alrea<^ appeared befoi© the D©partnBntal 

Proraotion Goramittee and has been selected empanelled- 

for the post o f  Field Publicity Assistant.

(b)

'■V-

Cc)

Because having woiked for about fourr and half  years 

on th® post o f  Field Publicity Assistant in  a 

substantive capacity, th® applicant is entitled 

for p©rraanancy and  seniority in  the department.

Because under Ril© 3 of the Central Civil Services 

(Temporary Services) Rules, 1965 the applicant would 

be deemed to b© a quasi-peitnanent government servant 

an d  th© b®E®fit of promotion can not be taken away 

simply on the grounds that the Appointing Authority 

has failed  to e^xercise his powers ui*3er th© said  Rule 

in  making the declaration to fehat effect  when the 

woric, conduct and character o f the applicant has

^11 alon§ been satisfactory and abcive average!*

(d ) Be cam 3© holding of tests and inter^/iewg

for the post on v^hich the applicant is working is  

illegal# a3±3itrary and withait jurisdiction  and 

th® applicant is entitled for permanancy and 

absorption into permanent post.

(e) Because after having worked for about four and h alf  

years the applicant is entitled for permanancy and 

seniority on th® post of Field Publicity Assistant

in  the department,

■ ® '  .



T

i l l :

% q £ the remedies exhamsteds

Tte applicant declares that h® has availed o f  all 

th© reiaediss availabl® to him under the relevant service Rul®s|*

The copy of th® repiBsentation preferred raising his grievance*

!e -j!
has been filed as Anoexmr© N0 .A 6 to this application.

)

8 . Matters not previously filed  or pending with 

any oth© r ccai rt :

The ^ p l ic a n t  further declares tiiat he had not p r e v io u s  

f i le d  application, w rit petition or su it  regarding th® matter

V

i n  respect of which this application has been rnade,before ar^ 

court of law or any otb®r authority or any other Bench of the 

Tribunal and nor such application, writ petition  or suit

is  pending before ar^ of then.

J

9, Relief SoughtS

itk  In  view o f the facts mentioned in  para 6 above th©

applicant prays for following reliefs;-

Ci) That the Respondents may be directed not to compell 

the applicant to reappear before th© D^artm ental 

Promotion Goiffliiittee for selection to the post of

Field Publicity Assistant*

( i i )  That the Opposite parties may kindly be further

eoraroanded to treat tb@ applicant in  regular s®:rvice 

for th® post of Field Publicity Assistant witĵ i effect

froii 7.1 .1985;* .

i«.l2
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i i v )

( i i i )  That th® Bsspondents may further b© directsd to

fix  the seniority of th® applicant for the post of 

F ield  Publicity Assistant with effect  from 7 .1 .1 9 8 5 .

i 121

That any other appropriate direction as may be deemed 

ju st  and p»rop®r may also be issm®d to the Respondents,

\
.y

\

(v) That costs of tile application may be allowed,

Q y 0  ■—

10, Interim order, i f  any^ prayed for

l a d i n g  final decision on the application, tiie

« I

applicant seeks issu® of the following interim reliefs

la) ^bat the applicant may be allowed to continue on th®

post of Field Publicity Assistant at Sultai®>Taa?j:

(b) That the result of the interview and test held for

the post of Field Publicity' Assistant may not be

Public

declared or in  the alternative on© post of Field /  

‘Itesistantmay be kept reserved.

11.

12.

Particulars of Postal Orders in  respect of 

Application Feet

1, JJumber o f  Indian. Postal Qrder„ _

2 , Name of the issuing Post Office

3 , Date of issue of Postal order

4 , Post Office at which payable

List  of Enclosures:

Anrexure No^-Alt' A decision o f the department 

to f i 11 up the ' V acahCi®s afflongs t the d ep artm® ntal 

candidate dated 12 .11 .1984*



2 , Annsxiire Ho.A2i^ruQ copy of th© said interview 

letter  dated 26 .11 .1984

3;j, Anne XU re N o .iO t True eOjDy of letter 

dated 18 .12 .1984

4 .  Annexxir® No.A4: True copy of letter dated 

2 '4 .4 .1989

5|e Anne XU as No.AStTrue copy of letter 

dated 26 .11 .1988

!13:

Annexure Mo.A6t Tj-ue copy of representation 

dated 6 .5 .1 9 8 9 . '

,x

■J
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Vflf i f i  cation

I ,  Ali Haider/ son of Late Mohd Hashirn,, ai^ed aJaout 42 

years wojdcing- as Fil®d Publicily Assistant in  the Directorate 

o f  Field Publicity, Govsrnraent of India, Lai Diggi, Civil

Lines, Sultanpur do that the contents of paras/,

/ i \i- I 'Si V6|)1)i3— . / ,   ̂ \
ĝj-Q tniQ to ray personal knowledge and paras

s .........................  ..........
"iaelieved to be tru® on legal advice and that

I -ha'sye not suppressed any material facts.

Lucknav (^ted 

Way , 1989

SIGNATURE OF THE APPLICANT

>■ / \
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IN  THE CEOTRrtL A3 2 ''iINlSTlATIVE TRIBUN.a. ClROaiT BENCH

LUCKNOW

o f

I N D E X  

' In  re;

O .A . No.  ̂ o f  1989 a )

PjstrlGt SultanDUr/Lucknov?

<
vo/

Betvjeen

Ali Haider

..................... m sD

Union of India and Others’

, .Applicant

.Opposite parties

S I . H o , -PartiGUIars of docum gnte

1. -____ AppttcgrfeiorJ-u/o iQ-^-^bo-Qa nt ^
■ArtTn-i r> i « 1  Ul "Af* L 198&

2 « ANl’ffiXURE NQ.Al ■

True copy of d®csfc®ion of the dspartnient 
to fill "u p  the vacancies dated 12 .11 .1984

-s* ANNS-XU RE N 0 .A 2 .
True copy of the said interview letter

dated 26 ,11 ;1984

4 .  ANNE)aJl^ n6 . a3
True copy of letter dt 18*12.1984

5 . AN:]EXURS NQ.A4
True copy of letter dated 2 4 .4 ,1989

“6 , ATnINSXURE N0.A5

Tru® copy of letter dated 26*11 .1988

7 , ANI^XUBE N 0 .A 6 ..............
True copy of representationcfeted 

6 .5 .1 9 8 9

8 ,  Valcalatnarna

Page No,

1 - 2 .  

3  - "I

r

1

Lu ck nov^- date d 

May # 1989

,,,;\ I-
(ANURAG SRIVASTAVA) 

ADVOCATE 
’ COJ NSEL PO R the  APPLI CANT
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IK  THE CSNTf?AL AEMI NIST RATI VE TRIBUNAL CIRCUIT BENCH

LUa<NOW

O .4 .  NO. }c (, OP 1989

District  Sultanpur/Luckiaw

Between

Ali Haider ..Applicant

AND

Union of India and others ..Opposite parties

ANHE>gJj^ NO.........A1

(Photostat copy o f decision of the c^partrasnt to 

f i l l  up the vacanci®s of departmental candidate 

dated 12 .11 .1984  is  being annexed herewith)



/

Iflf^EDIATE

; n ,2 /A m /36 /F PA /84- 85
GOVERNI-IEMT OF INDI/S 

DIRECTOR^TE OF FIELD PUBLICITY 
OFFICE or ‘THE JOINT DIRECTOR. U .P . (C .E . ^

All Field PuJjlicity Officers, 
in  U ,F , (CE) Region.

I9-A, VIDHAN SARIIA MARG, 

LUCKNOW i NOVEMBER 12, 1984

SUBJECT t FILLING UP TF!2 POSTS OF FIELD PUBLICITY ASSIST^JTI

_  I t  has Vjeen decided to hold a DPC to select a panel

of from amongst the oligiblo and willing departmental
candidates in . the Region to f ill  yi? up a few temporary vacancies 
in the posts of Field Publicity Assistant in the Region. 'J-he 
appointment will be made purely cn adhoc basis for a period 
not exceeding one year. Fifty percent of t he vacancies will 
be reserved for candidates belonging to the scheduled castes/ 
tribes* However, if  no suitable candidate is available all 
vacancies will be treated as unreserved.

, 2 ,  FPOs ^ z ;: requested to circulate the letter and forward
applications i rom eligible and vvilling employees, at an 
early date, yc' as to reach this office not later than 25th 
November, 1984, The DPC me-tiny will be bald 3 orad^liac in the 
first  week of^December.

3, The application should full- fill the following qualifi-
cations

(1) Matriculation of a recognised University or its 
equivalent examination.

(2) Cinema Operators license in 35 I-C4 and fam iliarity 
with tiie operation of 16mm Projector, public 

address equipment, Tape and wire records^ petrol 

driven generator and other electronic visual used 
in the a mobile Cinema vans.

(3) Back^ground of social work in village ability  for 
giving field talks in regional language,
/ }j

(4) TS-iree years experience in the operation of equipment 
Referred to in (2) above either in a state or

central publicity Unit or in well established worl^ 
shop or factory.

;d/- ( GAUT.^M DUTTA ) 
JOINT DIRECTOR,

■■A-'

■y-

V
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IN  THE c e n t r a l  AmiNlSTS^TlVS TRIBUNAL d R O JIT  BENai

... ^

LDCKHGW

O.A ., NO. OF 1989

V.

A-

Di st ri Gt Sul tanpu r/Lu cknow

Between

Aflii Holder

Union of India & Others

iiiND

. . .Applicant

, .  ,Opp, Parties

ANNEajRE N O . . . .  .A2

(Photostat cxjpy of interview letter dated 26 .11 .1984  

of Field  Putoliei-I^ O fficer  is annexed h®revjith)

-i-



N o .2 /AdfA /3 6 / F P A / 83- 84 f

Groverment of India 
Directorate of Field Publicity 

Office of the Joint Director, UP (GE),

19-A Vidhan Sabha Marg, 
Lucknow: November 26, 1964

S /^o ri

1 , .41 j ,̂I-Iaider-j^Ll)G, Kan
" Y 2, Dilip Kutaar, LDG, Luclaiow

 ̂ 3, Girisli Prasad, LDG, Jhansi
4 , Suresh Chandra, LDG, Luclsiiow*

^blectt Recraitiaeat for the post of Field Publicity. Ag$lst-ant_j.

For the selectlxjn of candidates for. the post of Field 
Publicity Assistant la the Region, you are required to present 
yourself in the Office oi‘ the Joint Director, DFP, Lucknow, on 
?• 12,1964 at 10,00 Al̂I for test and interview.

' 2, The test will include operation of 35 M ,  16 projectors,
A  rewinding and joining of filrns, setting up of public address

systeai, handling of tape recorder, both recording ^and playingj 
operation of generator aî d ability^to locate minor defects/.

 ̂ trouble jLn .audio,vls\iLaX Equipment• ---- --- -- --- --—  -- -
■ " ' ■ ' ' i ■ ■

3, - The interview will be to judge the candidate’ s
, personality,, aptitude, geneifal knowledge and proficiency

including ability to address public gatherings etc,

4 , Candidates should bring in original High School/ or 
equivalent certificate, cinematograph licence and other necessary 
docuiaents with a spare copy of each for verification purposes. 
Those belonging to SC/ST should bring the necessary certificate • 
issued by competent authority.

6, The selected candidate will not be allowed to wijfhdraw 
his naiae,

^ 6, Travelling Allowance (without daily allowance) to and fro
froa the Headquarters of the candidate to Lucknow will be paid 
to saaiix departmental candidates.

I

( B a j ^ l r a r R r r r ^ .
Administrative Officer 
for Joint Director

• Copy to FPOs Kanpur and Jhansi for informat Ipn and 
necessary action, '

( Rajendra Pd,) 
Administrative Officer 

for Joiit Director



IN  THE CSirtBAL ATMINISTMTIVE TRIBUNAL CLROJlT BENCH

LUCKNOW

r

o,k , no. OF 1989

\

P i s  t ri ct  Sul tanpu  r/Lu dc now

A

'vj

Between

I  A li  Haider

AND

*,i^pliGant

UNion of India  & Others

ANHEXUF^ NQ.,....3-A

• •Opp, Parties

(Photostat copy of letter dated 18 ,12 ,1884  is 

annexed herewith)

>v



I/' , UO y

\ x y ' Ho.2/Aclja/36/reA/84-S5 >

Govermielit of India 
Directorate of Field Publicity 

Office of the Joint Director, UP(GE),

Jo

19-A Vidlian Sabha Mars , 
LucimoTrf: Decei^ber 18,1' 864

A

A

-if-

^FFIGB OHPJR .
■ K ' 1 ' , ' '

t f  ̂ h e ^ o s t  o f^ F leU  In  the

allowances admissible under publicity Asstt. at

assumes charsj ®^4-^^®fn?ther orders. The appointment may
S e ‘‘r i t ° h S ^ r ^ t i .e .  w ithout

assigning any reasons.

S ; « a E H n : i M

rural areas.

^ h r i  Ali Haider,
Lower Division Cleric, 
field Publicity Office, 

fanpur..

'uautam Dutta ) 
T^rnt' Birector

Copy to:

t o l a e r r L D «
Lok Sabha Elections are ovet. 

l\ Pay A-Acoounts Officer, Aia, Luoknov,. 
- service Book/Personal file.

_____ _................................. ' ......................

1 .

5.

\
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IH  THE CENIRAL AIHINISTRATIVE TKLBUNM. d SC U IT  BSNCH

LUCKED W

. \

A.

-J

Ali Haider

O .A .N O , GF 1989

Diistrict Sultanpur/Lucknow

Bs twe sn

• • .% > p l i c a n t

Versus

Union of India & Others

anhbxuBe  no . . .4 4

(fhotostat oopy of letter dated 2 4 ,4« 1989 

is  annexed herewith)

J'



IN  THE CENTRAL AIHI NIST RATI VE TR IBUNE CIRGUET BENCH

LUCKNOW

O .A .  NO, GF 1989

D istrict  Sultanpur/Lucknow

Between

A li  Haider

AND

■' Applicant

,.G p p . Parti® sUnion of India & Others

ANI^XUKS NO........... 5A

(Photostat GOPY of letter dated 2 6 .U .1 9 8 ^  is 

anne>#d herewith) .

'.'4
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IN  THE CEHTRAL AIMI NIST RATI VE TRIBUNAI. d R O JlT  BEKCH

liJGKNOW

G .A . HO. OF 1989

District Sultanpur/Lucknow

Between

o

Jd i  Haider

AND

Union of In^iia & Others

• .  .Applicant

, ,Opp,Parties

AI-3HEaFRE HO......... 6A

(Photostat copy of reprsentation dated 

6 ,5 .1 9 8 9  is annoxed herewith )
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The Joint Director,
Directorate of Field Publucuty 

Government of Ibdia,

: 19riv Vidhan Sabha Marg,
' Luclcnow(UP) .C»E.

Through ; Proper Channel,

‘T

■4-

Respected S ir ,

, The humble applicant, A li  Haider, Field
Publicity, Assistant, Sultanpur, respectf uj-ly states 

as under:-.'

' , 1 .  That the applicant was appointed as a Lower Divi-
■ -‘iion Clerk in the Department w .e .f .  1 .1 2 .1 9 6 7  and 

during the period of his employment his work and conduc- 
-*t have been satisfactory without any complaint or 
adverse report whatsoever*

.»
2 . That the recruitment for the post of Field 

•; Publicity Assistant was taken up in the year 1984 and 

the applicant alongwith three others namely S/Shri 
D ilip  Kumar, Girish Prasad and Suresh.Chandra wa® 
.required to /  present himself in the office of the 

. Jojnt Director, D .F .P . ,  Lucknow, on 7 .1 2 .1 9 8 4  f.or test 
.and inter-view, by order dated 2 6 .1 1 .1 9 8 4 .

'■ 3 .  That the applicant attended the office of the 

Joint Director, D .F .P . Lucknow, as aforesaid on the 
Scheduled ate and time for test and interview and he ha'

■ -ving been adjudged as a suitable candidate for the pos' 

"-t jf the Field Publicity 4ssistant was selcected and 
appointed to the daid post of the Field publicity 
Assistant w .e .f ,  3 .1 .1 9 8 5 .

I'l

4 . .  That the applicant has been working Field Publici- 
-ty Assistant contunously w .e .f .  3 .1 .1 9 8 5 .  satisfactor- 
-ily .without any complaint or advere comment and having 

.put in more than 3 years unblemished service in the 

"s a id  grade has acquired.the status of quasi-permanent 

in terms of Rule 3 (1) of Central C ivil Services 
( Temporary S e n  ice) Rules 19.65. ,

5 . That the selection of applicant for the post of 
Field Publicity Assistant was made after observing all 
formalities of test and interview held on 3c2 7 .1 2 .1 9 8 4 . 
and after considering his fitness , qualifications and 
auitability  for the post as laid down in the call lette 
-rcNO. 2/Adm ./36/FPA/83-84 dated 26.11.1984-wand the 

appointment of the applicant made in conseqyience ther&«
’ -of is regular and not to be interrupted-.

6 . That the applicant is the senior most incumbent 
in ':he grade of Field Publicity Assistant, amongst all 
whl were selected and appoint-ed on the basis of test an̂  
-'d Interview held on 7 .1 2 .1 9 8 4 . in terms of the aforesa 

-id call letter dated 2 6 .1 1 .1 9 8 4 . and ii he is entitle, 
-d “to be made permanent against the vacant post in the 
said grade.



--2 " ; ----

7 .  That the offer of the appointment made din adhoc 
bails in a purely temporary capacity vide letter N0.2/Adm/ 

•36/FPA/84~85-3495 dated 1 8 .1 2 .8 4 . is wrong and prejudici^ 
> 1  and again i the provision of call letter dated 2 6 .1 1 ,  i 
1984 . which did not specify any such provision that 
the test and interview would be held fior adhoc and 
temporary appoinment. The test and interview held on 
9.1 ;^*84, was fpr regular appointment. \

8 . That the applicant has since come to know from 
Sahayak Pradeshik Adhikari, Lucknow letters dated ' 

,8 .4 .8 9  and 2 4 .4 .8 9  that another test and interview is 
going to be behld for the vacant post of the Field 

Publicity Assistant on 9 .5 .8 9 ,  at 9 . 3 0 'Clock and the 
applicant again been called to participite in this 
test and • interview.

X.

/.9- That the applicant having been already subjected ■
: to test and interview on 9 .1 2 .8 4 , in terms of letter

•dated 2 6 .1 1 .8 4 , and having tendered more than 4 years 
of satisfactory and unblemished service arid being the 
senior most official in the said grade of Fiedldl 
Fubl.i.city Assistant can not again be asked to undergo 

.• test ,and interview for the same post. '

. •,1 0 . .That it would.be expedient in the interest of
justice and fairness that the requirement of the test

.; and Intervew for the second time in the case of the 

applicant be cancelled andthe applicant be declared 
permanent against one of the vacant post in the grade 

of Field Publicity Assistant from_the date the post is 
vac?3nt. The applicant cannot be subjected to test and 

- in terv iew  again and accordingly he shall refrain from 
test and interview.

It is , therefore, most respectfully prayed that 
the requirement of the test and interview again for the 

second time in’ the case of the applicant be cancelled 

-and thfe applicant be made permanent against the post of 

the Field Publicity Assistant from the'date the post has 
been vacant,

. The applicant shall ever remain grateful for favour 
of y.our imniediate sympathetic consideration of the case 
and i:;spe of immediate orders.

patec 6th May, 1989
Yours fa ithfully ,

(A li Haider)

Field Publicity Assistant, 

^ I . , Sultanpur.
Copy in EdxawEKxashia advance to the joint Director, U ,P .

' , , Vidhan Sabha Marg,. Lucknow for in formation
and favour of immediate intervention, , '

(2) Director of Field Publicity , Government, of India, 
East Block IV level I I I  R .K , Puram, New n)ielbi“ 66
Datodi 6th May, 1989

(ATnTTlaider)
Field Publicity Assistant, 

Sultanpur.



IN THE CEWi RAL ADMINISTRATIVE ,;*:r^BUNAL CIKCUIT BS.iOI

i

LUCKNOW .

CAT NO. 106 of 1989.

Shri Ali Haider V ® * union of India 

WRITTEN STATEI'IEMT ON BEHALF CF. RESPONDENTS

COUl'CTSR AFFIDAVIT .

}

~A-

i

Affidavit of ‘=»hri Ashar Hussain# aged about 43 years 
Son.of tote Shri Hg;3 j_ Hussain at present posted as AsJ:t. 
Kegional officer, Dte. of Fi6 lQPubliGity/<^ovt, of' Indi a#
Luclnow# working as itead of office,

( A^har HusJaiiw- )
, Asstt, Regional Officer

Pepon e nt .^IW 8b« R«gioml Oflter 
Of«. o f Weld PubWcfty 

Govt, of India. Luckno«i« 
I , the deponent, named above do hereby solemnly 

aftirm and state on oath asunder:-

1. That the deponent

is postedi as As;lstant Regional Officer., Dte. of Field

Publicity, Govt, of India, Luctoov*; ^  is authorised to file 

this counter- affideivit to the original application da;ed: 

16 .5 .89  against Shri Ali Haider, being v^ell acquinted. 

with the facts deposed^ belo>; *

2 . ‘ That the deponait has read the original application

and is novj in a position to reply the Scirne as under.

3. 'i'hat the origmn îBl application: seeking redresal

(i) r eg J lari sat ion "bf his services vj it iiout appearing 

before the D ,p .c . (ii) seniority in the grade , and (iii )  

continuance on the pest of Pitild Publicity Assistat, (iv) 

'Withbolding of interview/test and declciiation of result 

of ;the selection, etc, is not based on facts and should

rejected in light of the facts and Govt, instructions 

nished be 1 ow:-

4 . (i) Accepted; Shri Ali Haider was initially appointed 

to the post of Lower Division Clerk w .e .f  

1 .12 .1967 .

(ii)  Accepted.; chat he pass/ed B .A , from Lucknow, 

University and possessed. 35 M.M. Projector 

operator licence, etc.

(iii )  £t ia admitted that two posts of Field Publicity 

assistants fell vacant due to two FPA* s v̂’orkino in the

. . 2/-
o»

A

Dte-
Govt. ot

LUC'Acno'**‘
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• ( 2 )

department, Selected for ad-hoc appDintment on deputation 

basis as Field Publicity Officer, CIS(III') Grade in 

Gazetted capacity at Jhansi and Gorakhpur. Selection of . 

vacoht fXDSts to be made amongst the willing and

qualified eligible departmental-candidates/holding the 

post of LDC, Drivers, Cleaners, Peons and Chowkidars^ etc* 

The vacancies were for a per iod, not e:xGeeding‘ one year 

based on purely ad-hoc appointment and the incumbents 

holding these posts, were to be reverted back to titeir 

own posts, v/hen the deputation period of-F*P,Os was over*

As per circular No. 2/ADm/ 3 6 /F P V  84-85, .dated. 12 .11 ,84 ,

50% of the vacancy was to be filled up from 'S .c ./ S.T 

candidates, on failing to get the suitable candidates, the 

posts wese to be filled by a general candidate* -
I.

(iv) & (v ) , .  Conditions of appointment as stated therein 

1-4^^tnitted^

No doubt, he fulfills  the required qualifi­

e d  ion for the post. But' as per order of appointment No.

'2/AD iV 36/FPV84-85/3495; dated 18 .1 .1984 , he was offered 

the post of Fiej3 Biblicity Assistant at Sulcanpur on ad-hoc

basis in a purely tempor^y capacity. As such his appoint-

meE* to the post of P .P .A . on a regular basis does not 

.-■̂ 5̂ .̂ _arise,

/I

•^ i )  It is Curect that he vjas cal3sd for intervia^.v’

a n t e s t  on 7 .1 2 .8 4 , vide later No, 2/AD1V36/FPA/83-84 . 

26.11.84 for appointment on purely ad-hoc basis in 

temporary capacity. ' •

(vii) ^t is admitted that he was apgointed vide 

this office order No. 2/aDm/35/Fpa/84-S5/3995, d o te d  18.12. 

1984 on ad-hoc basis »in a purely temporary capacity and his 

appointment was liable to be terminated at any time witnout

notice and without assigning any reasons.
(

(v iii) ^cepted that he joined his- post c£ Field 

Publicity Assistant at Sultanpur on 7 .1 .19 85 ,

(ix) No comment.

(X)

0»

GO'*'-

No comment.

. . .  3 / -



( 3 )

(x±j) Since ne was appointed vide this office order

dated 18 .12 .84  on purely ad-hoc.basis in a temporary 

capacity,he v̂ as requiredto appear for interview and test 

as a departmental candidate^ alongwith with other 

departna^tal c ^ ^ d a t e s  for a'regular appointment, such 

all departmental caididates,* eliginle for the posts, were 

asked for interview and test vide this office letter 

N0.2/ADM/36/FPA/84 dated 24,4.89# while the 'va:jancies 

for filling up the posts were circulated vide this 

office :&ter Wo ; 2/ADM/36/FPV84-85, 9081,* dated 26 ,11 .88 . 

■̂ hri Ali Haider also applied for the^said post vide his 

applied ion dated 2, 12,1988.

(xii) It is not correct that four posts were to be

f i l M  u, by the departmentd. candildates by promotion/ 

selection. The circular dated 26.11.1988 clearly indicates 

that 50% of the 4 posts nere to be filled up by department, 

al candidates( onefor general and another for S .C /^r ),

'•̂ he other two posts, vjere to be filled up by direct 

recruitment through Employment Exchanges cbn the Regional 

basis( one for General and another for SC). Thus only 

one post in general category wasto be filled up.

■O/';

(xiii) Shri «li l-laider, w to was holding the ^ ^ t  

of PPA on ad -hoc basis in a temporary capacity, 

submitted an application on 6 .5 .89  for not a p p e a r i^ ^  

4n  the test/interview: to be held on 9 .5 .8 9 , although 

lie pr^v±)usly applied for the said post on-2 , 1 2 . 8 8 .

Reply to his application has already been issued vide 

this office order No.l5/LDC/FA/?l/67-276m datedi 16 .5 .89*

(xiv) On the instructions of the*Directoor of 

Field Public!ty,Gov t . of India, New Delhi his appointment 

originally made on ad-hoc basis for one year , was 

extended upto 8 ,5 .8 9  on six monthly basis as willbe 

evident from the Directorates* s letter Mo.A, 12021/3/83- 

Admn, dated 21 ,4 .87  and subsequent letter' of even no. 

dated 25 .3 .8 8 .(  copies enclosed). The Govt, had no
*

intention to make the appointment permanent as tiie 

incumbents were to return to the original posts of LDC 

wnen deputationst^ were to be return to their' post of 

Field Publid ty Assistants,

ofw** •••' V -

ot«
ot
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( 4 )

'i'he ‘«!uas>ii Permanent Status is only granted 

once during the entire service period and ^iiri Ali 

Haider waSydlready declaredi permanent on the p:st o£ L .D .c  

Therefore, the question of declaring him on the

post of FPA does hot arise. Besides, rules regarding 

^ , p ,  have now been amended and Shri Ali Haider’ s right 

for Q.-P, is viittout basis.

(xv) No rjjght of Q .P . was conferred on him

by the Govt, and his claim for Q .P . is without basis

since his appointment wason ad-hoc basis and had to be 

extended keeping in view the esj^encies of Govt, WDrk 

and the toan. imposed by the Goyt. on regular appDintment

(Xvi) AS stated above, question of exercising the

pa/v’ers, of Govt, under rule 3 of the C, G . S ( T , S )  rules,

1965 does not arise asthe appointment was on ad-hoc 

basis in a purely temperary capacity, ^

(xvii) the conten6 on of the applicant

is wrong He was not holding tne pcS; of P .P .A .

on substantive basis as is evider* from the letter of 

appointment and subsequait orders on the subject.

(xviii) It is incorrect to say that ohri Ali Haider 

was appointed in substantive vaeancy as stated his 

application. The appointment orders issued to him is quit 

cleat in this regard aid no probationary period vjas 

fixed? or confirmed subsequently as is done in'regular 

appibintments. The appointment was not for indefinite 

duration as stated by the applicant. It was for a 

definite duration and was limited to the period of
« . ■ » * 

deputation of FPA's to the post .of Field publicity 

Officers, which vjas for six months or further extended 

upto'4 years or ^ s ,

(xix) ‘̂ 'hat only one post in general category 

for departmental candidate was to be filled up on . 

regular basis against the promotional quota from 

departrnebtal candidates, ie . LDC,Drivers, Peon, Cleaners, 

Cha>?ikdar, etc . eligible for the post. Against one 

departmental general post, twS L .D .Cs, including Shri Ali 

Haider, were already working orj ad-hoc basis as F .p .As.

J}liher deptt. candidates were also to be considereci

• ____ _ . . .5 /-



(5)

for-this post as it '!?jas a Regular appointment^While

*  other candidate appeared for test/interviav^ bat Shri Ali

Haider reft^ed to appear for the .sane. *hri Ali Haider 

had appeared for inter view/test in the year 1984 for ad-hoc 

. appointment $d not for reguB: appointment as clairresd by 

him,
<

(x>c). As ' stated above, his a-ppointment ^jas on ad-hoc

basis and not in a regular capacity asthe office has not 

issued any regular orders for his appointment, ^ad he 

appeared for test/ interview for regular appointment, his 

^ p a y  and allowances, etc. would have been protected for

his regular appointment, and later on he absented himself 

fr-om test/interview, perhaps-, on the fear of not qualifying 

the sane. His contention that he would have lost his 

seniority, is an after thought. Copy of his application 

applying for the post is attached.

(xxi) If Shri l-ili Haider had appeared; fcr test/intervie.^f 

on 9/5- & 10 /5 /89 , he would have availed the apportunity 

of regular appointment on the post of FPA, previously , 

appointed on ad-hoc basis. But by not appearing in the 

asfcsed;  ̂ test, he has deliberately lost suc^ an opportunity 

by the I^epartment.

(xxii) Since Shri Ali Haider ha6 no claim on regular 

appointrrot to the post of FpA, the question of his 

loosing the seniority does not arise.

(xxiii)
j-/

/appear for test/interveiw alongx-tfith otoher departmeniaal 

-^"candidates for regular appointmstfc asF.PA, But he did not 

avail the said an opporunity. Therefore, thene haS been 

'no' voilation of articles 14 u 15 of the constitution! of 

India as stated by him in his applicatidirj,

(xxiv) ■̂ here wasno question of declaring ^hri Ali

Haider as his appointment to the post of FPA was not

on regular basis, but on ad-hoc basis, 0»p, Status

cannot be carried for% )̂ard fron one post too anotiher, since 

he W a s  originally ap p o in te d  on the post of LDC a ^  

made permanent on that 9 0 st. After his reversionT^i^-  

o r^n a l  appointment as L .O .C . will be restored to him 

and he would not be thrown out‘|\aTiployment. Kevsrsion 

to the original post w ill not bmourfc to punishment or 

demotiion under the C .C .S (o m  ^ rules, 1965( 11-^ara iv ) .

Shri Aii Haider was given an opportunity

AMlstent tonal OAOM 

Dte. of Publicity 
Govt, of India, Luckno#*

— 6 / -



points against, qrouwa;

( 6 ) . '

(a) The applicant v/asnof selected by the D .P .C , 

for :regular appointment as claimed ’ by him* But his 

appointment waS' purely on ad-hoc basis in a temporejry 

capacity for the period of deputation of regular FPAS 

to the post of Field Fublid-ty O ffic e r 's  post,

(b) '^he applicaftt has not worked in substantive 

.capacity asclairaed by him and ifas not entitled for 

permanency and seniority,

(c) That th e ‘ applicapit hasnoj^ right* to be
► *

declared Q ,p , on the post of .F*P,Ap. since he had ali^eady 

put in more than 3 years service as LDC/ aoci confirmed,

(d) "rhat the appointing authority is fully- 

ju stified  in holding te s t / interview for Regular 

appointment. .

(e) 'ĵ hat the applicant has no right for 

permanency/ seniority as his appointment was not ,a 

regular one but was for a specified period.

■ POIIfT -j^AINST RELIEF SOUGHT.
I ■

■>* .■,
;f'(i) That the applicabt was not compelled to

appear before the D, P,C« on the other hand, he was given 

an apportunity to appear before the D ,P ,C , for his 

regular appointment to the post of F ,P ,A , ^ h i c h  he did  

not avail. •

( i i )  It is not possible to treat Shri Ali 

Haider on regular appointment, since he fai^led to pass 

th e . requisite te s t / interview held for regular appointment

( i i i )  Since Shri Ali Haider hasnot been appointed 

as F .P .A  on regujlar basis, he cannot be granted seniority 

as requested by him.

(iv) '̂ 'he post of F .P .A , against which -^hri Ali- 

Haider was working, is re s e r v e d  for S .C , candidate. Therefor 

he cannot be allowed to continue on the said post,

. . . . 7 / -
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( 7 ) .

r-’OINt ■ INTERIUM ffiAYER.

(a) '̂ ’hat the applica:i t cannot be allovjed 

to .continue on the post of F, p .a , at Sultanpur as 

the said post is to be filled up by S .C , candidate.

(b) That the result of the interview held 

for'post of F.A, wa^ecided on 12 ,S .89# whereas 

the notice from the Hon'be court was received on 

1 8 ,5 .8 9 . Therefore, it is not practicable to 

reserve one -post of F .P .A . for Shrl Ali Haider# as

he F-ost of P .P .A , sultanpur is meant for S .C , candidate.

such it cannot be filled up frcm a general 

candidate as per rules.

A
I, the deponent, named above, do hereby solemnly 

verify as under

That the contents of paragral^h one t o -- ______

of the affidavit are tnue to the personal knowledge 

of the deponent: these of paragrpah no, ,̂rr̂
are based on records and these of paragraph no,^___ -̂4——

are based oh legal advice of tte counsel, vjhicn all I 

believe to be true, that no part of it is false and 

nothing material has been concealed.

s o  HELP ME GOD.

A
( Azhar Hussain ) 

Asstt .Regional Cf f icer

(Head Of, qE fice>.
I . Rtgionsi Offictr

Dt«. of P?eld Tublicity 
«f India. Luduwit,

tC. -I'-!'
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No.A-12021/ 35/ 83-Admn 
Government of India 

Directorate of Piedd Public Ltir
■ ■ (-Ministry of I&B )■

* * *

All Regional Heads,
Dte. of Field Publicity

East Blpok-IV, level-III, 

New pelhi~66,

•Dated iiliJt April, 1987,

*  *  *

r\.dated the

Publicity of Field

me POSTS are xilled up on re<^ar baai^ n-r f m

*Shanlmr*

A

W ! 2r ? r ? 7 j T
( S. P, . GHOSH ) 

pMIMSTiiAi’IVE OPPICER

■ c



NO. A-12021/3/83-Admn. 
Government of India 

Directorate of. Field Publicity

* (Ministry of I&B) 
* * * * * * * *

New Delhijri5^-, -d-ated "  O) cr March, 1988

A ll Joint D irectors/' ■ 

A ll Regional O ff ic e r ., 
D te . of Field publicity .

/yt - _^ -v -- ---, , . ,

Subject F illin g  up the v a c a ^ ie s  Q .f<^A (?^n  ad-hoc basis

.....................Reference ..this D irectorate’ s letter of even
number dated the 2lst April/ 1987 on the above ■ sn’oject*

S* presept ?ad-hoc arrangement ;.n respect of
Field  Publicity Assistants may’ please be containued 

wherever'necessary upto"31-7-88 on purely ad-hoc basis 

or t ill  the posts are .filled up on regular basis or t i l l  

the contingencies which: necessitated makinq there ad-hoc 
arrangement cases to exist# v/hichever is ec.rlier.i

The resultant;: vacancies will not be filled up.

i

( S.-‘P . GHOSH ) 
ADMINISTRATIVE OFFICER
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VAKALATNAM A
<2 A T ,

In the Hon’ble Allahabad
At

Lucknow Bench

cijL^
PlfF. /Applt. /Peti tioner/Complainant

Verses

......................... . .Defent./Respt. /Accused

K N O W  ALL to whom these presents shall come th a t,J ^ W e ^ v ^ c ? » < ir^ X .^ .^ t:^ ^ b ^ ^  

the above-named........ ...................................................................................... ..d ^ p p o t n

Shri V. K. C H A U Q H A R I ,  Advocate, .............................. . ........ .................................................
..............................................High Court,  Lucknow Bench
(hereinafter called the advocate/s) to be m y/our Advocate in the above-noted  case and 

authorised him ;—

To act, appear and plead in the above-noted case in this Court or in any other Court 
in which the same may be tried or hea'd  and also in the appellate Court including High Cburt 
subject to paym ent of fees separately for each Court by m e/us. , 1

To sign, file , verify and present pleadings, appeals, cross-objections or petitions for 

executions, review , revision, w ithdraw al, compromise or other petitions or affidavits or other 

docum ents as may be deem ed necsssary or proper for the prosecution of the said case in all 

its stages.

To file and take back docum ents, 'to adm it & /o r  deny the documents of opposite 

partys. - ...

To w ithdraw  or compromise the said case or submit to arbitration any d ifferences  

or disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings.

To deposit, draw  and receive m oneys, cheques, cash and grant receipts thereof and 

to do ail other acts and things w hich may be necessary to be done for the progress and in the 

course of the prosecution of the said cause.

To appoint and instruct any other Legal Practitioner authorising him to exercise the  

pow er and authority /hereby conferred upon the Advocate w henever he m ay think fit to do so 

&  to  sign the pow er of attornoy on our behalf.

And I/w e  the undersigned do hereby agree to ratify and confirm  all acts done by the 

A dvocate or his substitute in the m atter as m y/ou r ow n acts, as if done by m e/us  to all 

hearings &  w ill inform the Advocate for appearances w hen  the case is called.

And I/w e  undersigned do hereby agree not to hold the advocate or his substitute  

responsible for the result of the said case. The adjournm ent costs w henever ordered^by the  

Court shall be of the A dvocate 'w h ich  he shall receive and retain for himself.

And I/w e  the undersigned do hereby agree that in the event of the w h o le  or part of 

the fee  agreed by m e/us  to be paid to the advocate rem aining unpaid he shall be entitled to 

w ith d raw  from the prosecution of the said case untill the same is paid up. The fee settled 

is only for the aoove case and above Court I/w e  hereby agree that once the fees is paid. 1/we 

w ill not be entitled  for the refund of the same in any case whatsoever.

IN  W ITN ESS W HEREOF I/w e  do hereunto set m y /o u r hand to these presents the 

contents of which have been understood by me/us on th is ..................... .............day o f ......................T9

Client

\\ucuv

\

p te . o i



V AKALATNAM A
c^'4-=r'

In the Hon’ble hUgh-6tycnTof Judicatur-e at Allahabad
At

Lucknow Bench

lA_A

................... PlfF. /Applt. /Peti tioner/Complainant

Verses

......................... . . .Defent./Respt. /Accused

K N O W  ALL CO wham these presents shall come that l/W'®--- s , l . y < 9 . . 2 . . .....................................

the above-named . ......................... hereby appoint

Shri V. K. C H A U D H A R I ,  Advocate, ........ .............................. ....................................................
............................................. High Court ,  Lucknow Bench
(hereinafter called the advocate /s) to be m y/our Advocate in the above-no ted  case and 

authorised him

To act, appear and plead in the above-noted  case in this C ourt or in any other Court 

in w hich the same may be tried or heard and also in the appellate Court including High Court
s u b j e c t  to  paym ent of fees separately for each Court by m e/us.

To sign, file , verify  and present pleadings, appeals, cross-objections or petitions for 

executions, review , revision, w ithdraw al, compromise or other petitions or affidavits or other 

docum ents as may be deem ed necsssary or proper for the prosecution of the said case in all 

its stagesv - •

To file  and take back docum ents, to  adm it & /o rd e n y  the docum ents of opposite

partys.

To w ithdraw  or com prom ise the said case or subm it to  arbitration any d ifferences  

or disputes th a tm a y  arise touching or in any m anner re lating -to  the said case.

To take execution proceedings.

To deposit, d raw  and receive m oneys, cheques, cash and grant receipts th ereo f and 

to do all other acts and things w hich  may be necessary to be done for the  progress and in the 

course of the prosecution of the said cause.

To appoiri’t  and instruct any other Legal Practitioner authorising him to exercise the 

pow er and au thority /hereby conferred upon the A dvocate w henever he m ay think fit to do so 

&  to sign the pow er of attornoy on our behalf.

And I/w e  the undersigned do hereby agree to ratify and confirm  all acts done by the 

Advocate or his substitu te in the  m atter as m y/ou r ow n acts, as if done by m e/us  to all 

hearings &  vviirinform  the A dvocate for appearances w hen the case is called.

And I/w e  undersigned do hereby agree not to hold the advocate or his substitute  

responsible for the result of the said case. The adjournm ent costs w henever ordered b y  the 

Court shall be of the A dvocate w hich he shall receive and retain for him self.

And I /w e  the undersigned do hereby agree that in the event of the w h o le  or part o f  

the fee  agreed by m e/us  to be paid to the advocate rem aining unpaid he shall be entitled to  

w ithdraw  from the prosecution of the said case untill the same is paid up. The fee settled 

is only for the aoove case and above Court I /w e  hereby agree that once  the fees is paid. I /w e  

w ill not be entitled  for the refund of the same in any case w hatsoever.

IN  W ITN ESS  W H ER EO F I/w e  do  hereunto set m y /o u r hand to these presents the  

contents of w hich have been understood by m e/us on th is ......................— ........ day o f ......................19

Accepted subject to the terms of fees. Client lient

AssISttnt Regional
D tt of Publicity

Assistant Region?! Office* 
Dte. of Publicity 

Govt, of inc.is, ocknow.



H s m s  TIB mMmmm  XKHJUwlL.iLLAhUBiD

(lERCUIT fflCH ,LU (M OM

C.i«T, Kô  106 of 1989(L)

m  HeLdar

Union o f  I n ^ a  «

Veraiis

•«v«%)posite par^*

Haider̂  £iged abotrb A2 v&Bra ««« t

® C a> B ,L ,«to«, do hereby state

t

h. Ihat tie fe^nont is the q^liomt ia tte abore-

»tad CMO aa4 he is cor»«,sait »ito the facte of the

cm. deposed to in thie «joiator afm^rtt. to deponent ha« 

read and fm j  witeretood the contents of second Mimter

<»ffidwit ®ii4 he la i«p34d.f)g t© tte# eii

^  That the contents of paragr^h 1 of the affida^t
need no reply,

3» That in rejjjr to the contents of paragraph 2(a)

of tte afadadt it ia pointed oat ttiat lie deponent was 

Wolnted as Held PutOidty isaLstait sfter a «paar 

aalecUon and the question of q ĵearlng to the selection does 

®t anae for the second it is inoor«ct that the second 

^sction vaa being done 2 ^  ^guiariae the earlier appoinW . 

iWor taw legiaaHsatSon teat onljr those persona could t*

, allowed to paradpate «ho wre alreaî ir holding the post of 

Eteld Pumcity iaaiatsnt, ibe opposite parties ha« aelected 

candidates ,4k, «ere not holding tto post of Held Publicity 

Aaaiatent. *, per og, Paz=»and. Q . ^ a r  Bajpai,I!s. ^tar, 

B»^uraO,S«resh Kwar Here alao aUawd to participate in the 

test and interview theae persons mm not holding the post of 

F .r.^ and the qw,stion of regUlariaatlon of their wolnt^ent 

does not ansa. Sii Pamanand waa aelected aa F .f.i. . The 

opposite partiea han tddng a ahifting atand in ttoir letter ■. 

dated 11 ,̂5,1989. It hoa bean stBted that the socond soĵ ction

»os being done for the puipoae of mgualrisoUon of adhoc I
i



« - 4 . and

^  ^ p o i n W  .

oart !  " "  °PP°3it.

^  to ^g ^e m e , «ihoo wointa»ta o. tte post ofTp ■

T t i T r i r :  /

Of ti.e J f i i Z t T " ^  ^  ^  ^

5»

%

i^ lj*

ffiat the coiitents of 

Kiat the contents of

Pwa 2 (i) aj^ denied.

paragr^fe 2 (e) caed no

7* a a t  the contents of pas âgr&vh 2 (f) ai^ ^

It i . pointea out that tho o r J “ ^ , t v , i 2 .

>y an authoiiV lowsr In r«ic f» “ s P«ased

during tto pandonqsr of thia oaae in’

®* Ihat in rapOy to the paragraph 2 fsl -it ■  ̂ ■
tiiat the issistflm+ mo, * t (S )  i t  xs denied

assistant ^gxonal Officer was d®legat-ed th.as H«ad of Offle® w   ̂ ^ «®J-«gax-ed the powers

of'D® Sula H  ly Heal of P>»vision3
dated 24.5.88 it t Ŝ P-Wtaent ride ortlor

o m c e r ^ r : :  r ; a “ ‘ —

^pointing auiiority:* Bjs onposita •nnv>+4 t.
truiai. Iha or îer dated stated 9^ half

> d ista n t  Begaonal Officer tiia +

i.K.Sm«h .  ^int w J

of Ga«t^ Dutta Oe then joint Director It • “

the transfer Of Srl ae L

IT 7 :S  ° 7 ^ "  ^  .

axeo ->

n»«after sn  H s s , ^  T
Thua, the order dated 24,^1988

. .-'-Vv.'.'



'IR C U IT  SPhCH , LlC K b W
C "

0,A . :c . 106 OF 19 8 9 .

All Haider
. Applicant

‘'VS-

ion of India and others

,Opp« parti.

^^^M CATION  OF _C O M »® T iok . OF D E L 4 ? r , r . /
cowrrHH a f f t d a u t t ' .^ r ,

, . . . AREJ0j ® g R  ;AFXIDAVJT. ( P S : . ,

' to submit

That in th . above noted c a «  th
to ' ' thp counter affidayj.-f

rejoinder affidavit . could not he filed  m ' f  •
' time lnadv><.•̂ ■̂ '..■

The sa^e is being filed hexewith. . ,
* . •# ■

affidavit niav kindiv r
>■ l=-dl,, oe condoned and counter afficfevlt b~

taken on record ,nd W h 'o t h e r  order as ar ^ 
er as are deemeU just a,-

•teii-U--. ■' -. . . . -■...............  \ .

• ' --ailU SI

tucknov/^

Dated:

Vjy

CHAUDH^r x ) 
Advocate, CoutjsgI To- 

Opp. parties.
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/
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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL 

CIRCUIT BEICH, LUCKNOW

_Q« A. NO. 1Q6 of 89(Ll

Ali Haider « Applics^ii 

-versus -

Union of India and others ♦«’' Respondents,^

S?JggLEftffiNTARY COUNTER AFFIDAVIT ON BEHALF OF

OPPOSITE PARTIES.

. I , Ashar Hussain, aged about 43 years, sor^^^^ 

of late Shri Hadi Hussain at present posted as

Assistant Regional Officer, in the office of

Directorate of Field iPublicity, Government of

India, Lucknow do hereby solemnly affirmed 

and state as under:-

1.' That the deponent is posted as Head of 

office of the Regional Office of Director of 

Field Publicity, Government of India , ^ucknow 

and as such he is well conversant with the

facts of the case*-

Aniitini R«stenti'
Of. of PVM fubllcfty 

Qovt. of iRdlt. UdUMVj

That the applicants have sought certain 

amendments by adding few paragraphs in paras 

6 (xxiv)-A to (l) by way of two amendments 

applications and the reply of the same is beir^

given as follows:-



. ' -2-

4

( a) That in reply to the contents of

para 6(xxiv«A) of the amended application 

it is subniitted that since the applicant 

did not turn up for interview and test as

^  Scheduled on 8:^5789 alongwith other

candidates he lost the chance of regular

posting. As stated his conditions of

appointment to the post of Field Publicity

Asstt** was on purely adhoc basis it was in

his interest to appear before the

for regular apointment. He teas given fuB.

opportunity to compete with other depart­

mental candidates, but he avoided the test

and inter(d.ew for reasons best knovm t> 

him. Therefore, no violation of article-K 

" > ^^^a n d  311 have been inflicted.'

It is worth mentioning that the 

"^applications were invited from the depart­

mental candidates for making regular 

appointment vide letter dated 26,^11.88 and 

the applicant also applied for the post 

vide his application dated 2î l2**88^ As 

such he had clear knowledge that he is 

being called for interview and test for

Dt«. Public
Gen. oflndit. Lucknof.

appointment on a regular basis.



That -3.  ^

V (c) reply to the contents of para 6 (xxiv-C) ^x tt  is

/submitted /freviously he was appointed in the year 19 ^ —
f thatr

after brief test as the vacancy was caused by short­

term deputation to the posts of FK3(CIS) grade III,-

As such his appointment was purely temporary and

i

adhoc basis for the period of deputation of the FffAS,'

It. is not correct that he was selected and appointed

on a regular post; The vacancies for e 4 FKAs (two 6or 

departmental candidates -one for Scheduled Casts and

other for general and two for direct candidates

^  (one for SC and other for general) were to be

filled up on regular basis after test and inter-

view,' S The applicant who was holding adhoc
0

appointment was given an opportunity to compete with

other departmental candidates on 8;^5^89. He too appli ed
t ___

for the post on 2,’12^ 88 for getting this regular 

appointment against the clear vacancy* Therefore,

-4-
he cannot say that he was not aware of .the facts*^/a- . ■

(d) That in reply to the contents of para 6(xxiv-D) 

amendment application it is submitted that

i  ̂ points raised «in this para have already been

replied in the counter affidavit in reply to the

'' -Oiriginal application and amendment application submittdd

by the applicant is repetition^* as such no further

comments are required*^

(e) That the contents of para 6(xxiv)-(e) of the 

amendment application are not disputed^

^  ( f ) That in reply to the contents of pafa 6(xxiv)(f)
Asiiiunt Office- '  .

Dt«. of Fublir ly 

Govt, of India. Lucknow



of the amendment application it is submitted that ite 

action has been initiated by head of the office as 

per rules and his order for reversion have been issued

after careful consideration by the competent authority*

His application has been set aside within the stipulated 

period before going to the Court,- He has gone to the 

Tribunal directly before submitting appleal against 

reversion order to the appellate authority in his case 

it is Director of Field Publicity, New Delhi,-̂  As such he 

has not exhausted the channel*i

(g) That in reply to the contents of para 6(xxiv)(g)

of the amendment application it is submitted that the

applicant was appointed to the post of Field publicity 

Asstt,* on adhoc basis in purely temporary capacity

by the then Joint Director, DFP, Lucknow;* Consequent 

upon his transfer the Asstt^ Regional Officer (Sri Azhar

Husain) was delegated the powers as Head of office by

the competent authority under the provision of DFP

tftm-es -14 by the Head of the Department vide order

-4-

V ■

r

' ^ ''i>W o .’̂ ^^19/5/83-Admin dated 24;5;il988. A copy of this

^letter/lw<5 ajtooody be$n^attached with th^ counter

\  - /  ^ --------------- ;—

ee As such he enjoyed the

powers of Head of office and he is fully competent to act a

as appointing authority as well as imposing penalities 

under the_provision of Rule 11 of CCS(CCA) Rules 1965.

The extract is being enclosed herewith.. It is 

necessary to mention that Shri A2har Husain, Asstt.'

Regional Officer, Dte; of Field Publicity Lucknow is

A«ttant R^arolfice. still exercising ,^e  powers of the Head of the office 

Dte. of Publi-ty 

Govt, of tndiâ  i.uck.iie«k



for U|p,1 (CE) Lucknow Region as Shri Ga^aiR Butta V_!/ 

Joint Director did not join at Lucknow nor any other

Officer of the Rank of Join Director joined at

Lucknow and as such Shri Azhar Husain^.being 

head of the office and also being competent to 

revert the applicant and correctly passed the order

of reversion;''

As such the action taken for the reversion of

the applicant on 16f5v89 are justified and has not violated

the provision of rules on the subject^

A,«R;̂ Oî  has initiated action in the capacity of

Head of the office not as A,Pjo| The Head of the office 

is legally authorised to appoint and issue orders for

reversion*’

(h) That in reply to para 6(xxiv)(h) of the

amendment application it is submitted that the applicant 

.jL . was appointed on ad-hoc basis in a temporary capacity to

the post of Field SPublicity Asstt/ against the post fell 

^i^v^ant due to regular FB'A*s appointed on deputation to

%  ' ■ ...
CIS grade I I O f f i c e r , ^  In the said appointment 

order it was clearly indicated that his services may

I*

be terminated at any. time without notice and assigning 

any reasons*- Since he was initially appointed as LDC

and later on appointed as FPA(adhoc) his reversion does 

not amount to penality under the provision of rule-3 

of the CCS(Temporary Service) Rules, 1965* It is 

not correct that he was.directly appointed to the

 ̂ /l.:^-L.POSt of F*P*'A* but he was given the post of Field 

Ot«. of ~
0©tt.oflndl«.V«cknow



I -
7

jL—uttnt

So^t. ot

Publicity Asstti’ as IDC and other staff who possess the p 

requisite cfualifications may be appointed to the post,*

His appointment was conditional and not fresh as 

mentioned by the applicants The conditions of appointmeiks 

may be referred to.̂

( i )  That in reply to the contents of para 6(xxiv)(i)

of the amendment application it is submitted that h«xwx

the applicant was appointed on adhoc basis in a temporarily 

capacity and he was allowed to continue for more than one

year on the post;* Since the deputanist against whom he

was appointed continued on higher post as per Directorate

of Field Publicity*s iastructions th6 period was extended.*
I \ .

As such he can not claim over the post unless he is 

appointed on a regular basis.

That in reply to the newly amended grounds

( f ) and (j) it is submitted thart the grounds are

not tenable in the eyes of law in view of the 

facts stated above^

That the applicant is not entitled to the 

amended relief numbers 6 & 7 ;

V

^5.' That in view of the facts, reasons and 

circumstances stated above, the amendment application

filed by the applicant is liable to be dismissed 

with costs to the Respondentsf;

- 6 -

Lucknow,

Dated: \ 4-7-19891

^  A
^ p o n e n ^ ^ OlliMt 

Ot«. P’teK Puktlefiy 
Govu of Indilk. Lucknew.

A / ^



,4

-7-

I, the deponent above named do hereby verify that

the contents of para 1 _  7.^ — of this

affidavit are true to my personall^^o^dge and

those of paras ^  ^  believed to be true

on the basis of record and those of paras "V — —

are also believed by me to be true on the basis of

legal advice;^ No part of this affidavit is false 

and nothing material has been concealedfi

k Lucknow, 

Dated; ((

A lllitan t R«f lonil pfflc#»
Ote of Public^ty

Gm i . o< India. Lucknov*,

Deponents

before me;̂

--1-identify the deponent who has signed

Lucknow:

Dated: IJ JulS 19891

_ Ihari)
Addl Standing Counsel for Central

Government? 

(Counsel for the Respondents)

,  ' T " “Nv., '



' NO. A-190l9/5/83-A(3inn.
(K)V<5rrmvant of India

Dijrectoi '̂^to of Fiold i'ula.llcity 
(Hiniutry of l&n)

*******

New D o lh i - O G ,  a o ite d  M ay# 19®® *

4̂-

'to

Tho Pay *! Accounts 0£ficer* 
Ministry of I&D, ■ ;
IkLA Group* ■

Delhi \ '
%V-

l\b :

.  ̂-I.

■ .V' ■

,-f .jy ■'• ■

SlTi f'

£}anctlon of the Director oS Field Publicity is ^
- hereby eccorded under au.\o 14 o£ »Fi> Rulec, 1978 , to d^clar® 

' ' Sh. S h a r  Hussain, AisalotVnfc Regional 0££icer, Drp^ Lucknow 
&e Head of Office for U,i>. (CS), Luoknovf Regions f r ^  th®^ 

i JatS Sh, G a u t ^ ^ t t a /  Joint Pi rector,
' c-.mroe till i*h. A*N. Singh, who haa baen ,
vDirector# P̂ 'Po Lucknow vice sh* OuataJti Dutta# joine«

S«, '■ Ko extrav̂ iraxxnoratloK ehnil t̂o  ̂ payable to 
Sh* Hussain on this account*

■ Toxirs faifehfuliyj

. 'c G,p/mi/vii'l ) 
CES^W UlRliCl'OR jA »m )

: Copy t9'«- .

■ Fay Ic Accounts 0££lc«sPff liinistry

Th« Joint Olxftctor# Hf9t\ Lu«knoWt 

%„ Ministry of J4»s (C10 s^^ioss)« 

tsh. /vRhar Hueael.i» AROe l#Uckm?w*

. at tb« HqJfSjj .

fii«> ■'/.■V-:

o

"M'
0 , ) vvî

'■' '-r "■ •

\
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BSS'OBi THS Ogt'TTBAL-. A^II'aSTRAlTVS IRIBlINiL, iLLAFIABAB 
CIK2pIT BOTOH, LUOIOIOW.

GiA. t. No. 106 of 1989 CD

All Haider terstas Union of India

\HEJ0INDSR AI'FIDAVIT of THS ^ P L I 0 «  to the first GOPrTSR 
11 .. AFFIBAVIt

I ,  Ali Haiderj a^ed about 42 :years son of late Mot: .̂

I Hashiag resident of 110/143 Hay a Gaon, Liaokiiow do hereby state

on oath as ander^

1, ' That the deponent is the applicant in the abo-?e noted

oa^e and he is fuHj? conversant with the facts of the case

deposedto in this rejoinder affidavit. The deponent has regfi
cotmter

and ftally understood the contents of the first /^fidavit and 

he is fispi; replying to the saae.

2* That contents of para 1 and 2 of the a^fida’ŝ it need 
no reply,
3. That contents of para 3 of the affidai*it are denied.

4 . That contents of para 4 CD & (ii) need no reply,

5 . That in repl;^ to contents of para 4Ciii) it is denied

that the vaosincies were for a period not exceeding oneyear 

based on purely ad hoc appointment and incaabants holding these' 

^osts were' to be reverted back to their on posts when the^

sputation period of F.F.Os was overj as per Cii*ctilar No; 2 / 

""ADIV3%F,P,A,/84-86j dated 12,lle84j 505̂  of the vacancies was 

to be filled ap fron scheduled caste and scheduled tribes 

candida'fes, on failing to get tiie suitable candidates, the 

posts were to be filled by a general candidate,

6. That in reply to contents of para 4Civ) and Cv) it  is

denied that the order of appointaent dated lB.1,84 was on

adhoc basis on a purely temporary capacity and as such the 

appointment to the post of Field Publicity .Assistant on a

^  regular basis does not arise.

in reply to coi^tents of para 4Cvi) it is denied 

that the interview was for gppointinent on a purely adhoc 

basis in a teaporary opacity.

i



*v-

t f i

8. That in reply to contents of para 4 ('d i) it is pointed

out that the appointnent of the deponent was on a olear
V ae ancy,

S, That contents of paras 4(viii)t& Cx) need no reply.

10. That contents of para 4 Cxi) are denied. The deponent

was already selected for the post and there was no qaestion

of selection for the second time,

11. That contents of pa2*a 4Cxii) aie denied.

That contents of para 4Cxiii).need no. reply.

That contents cf para 4Cxi'V”) aje denied as stated.

That contents of para4txv) are denied.

That contents of para 4{xvi) are denied,

- That contents of para 4Cx\li) are denied,
I ■

That contents of para 4Cxviii)^,aie denied.

That contents of para4Cjdx) &ve denied.

That contents of para4Cxx) ai^ denied.

That contents of para 4(,xxi) are denied.

That contents of p^as4 (xxii) to Cxxiv) are denied. 

That daises A, B, G & p against grounds are denied.. 

That paras Ij II^ III  & lY are denied relatingto i?eliei 

That Paras A & B. relating to interim relief are denied.

I

1 2 .

13.

14. 

15 c 

16. 

17. 

18'.

19.

20 . 
21.
2 2 .

23,

24.

26, That ^nexLires to the counter affidavit are not
adaitted. “

Lticknowj Batedg 
September^-kj 1989. ^ ^ p o n e n t .

ygBIglCATIOH

I the deponent nasaid above do hereby verify that th©

contents of Paras;.l to 25 o,f the afficlaxdt are true to ay

personal knowledge. No part of it is false and nothing

Qaterial . ha% been concealsed. So help me God.

Liiclcnow, Bated?
Septeaber^^  1989. rionent

I identify the deponent who 
has signed befoiB me, « ^

Advocate.



i
i

■

u i r ..cease to b© ©ffectiir© after Jun©, 1988® ^^ ê ĵBSESitte 

Thfi opposit® parties ax  ̂ pressing in to @»rvlc@ a staled 

order tjy; Siding truth® Tha order of revertion is totally . 

m egal, void md without jisn-sdiction and (i)«® £ji:tetvM ^'

Ip

9,? Eiat th© contents of paragr^h 2 (b) ax« denied,

A detailed rsplj has alrea%- be©n giv©n in proceeding 

paragraphs*

10® That th© content of paragr^h 3 , 4 and 5 of the

affidwdt am d©ni®d»
' ■■

IV, Kiat m  m m e r to tills affidavit are not adaittedo

Ludcnow# defeed,

-y'

\

2,iU . Haidar, ag©d about 42 years, son of lat® 

moh®mad HasMji working as JieM  PutOicity issistmt in 

the Directorate of ELeld PuKlicilir^ SiiLt8.rpiar do barely 

verLiy tiiat th® . contents of 1 to It of thia qjplication 

aro tes true on th© basis of personal knowledge and telief 

end that I hav© not Bxsppmsmd aiy ®at©i®l fact*

Luckaowj'dat@di 

• 7  j?9o1989,?.

D®pon©nta

A_>-^


